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Nazrul Islam - CUQL & Ors.:
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Date of Order Orders
3.7.1928 Mr.E.L.Thawani, counsel for applicant
Mr. 3.5.Haezan, counsel for
respondents

In this OA the applicant has

claimed Hospital Patient Care
Allowance v.e.f. 1.4.1987 as

sancticned by the Ministry of Health
and Family Welfare, Government of
India, New Delhi dated 25.1.1988
(Annx.A/3). The respondents have
contested thiz applicatien by filing
a reply and in support of their veply
they have alec filed order of Hon'ble
the Supreme Court in the case of

Union of India & others Vs. V.M. Joy

.
Ors, mEpecial Leave to  Appeal

g

(Civil) <¢C d2&0/24 from the judgment

and order dated 11.1.199% of the

v

Central  Administrative Tribunal,
Hyderabad. This order of the Hon'kle

Supreme Court readse as under:-

, crted that in similar
matters S.L.P.{(2) llos. 1093/95 &
batch, this court granted leave
and stayed the impugnead
judgment. Follawing the same
order, leave granted and pending
disposal <f the appeal, there
shall be interim suspension of
the impugned judament. List this
matter alsc zlongwith appeals &
3.L.FP.{(C) llze. 1062/95% & batch."

The contention of the learned conuneel
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" (PATAN PRALASH)
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>Y

M4 —




